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THE HIGH COURT OF MANIPUR
AT IMPHAL

ORDER
Imphal, the 17th July, 2014

No. HCM/S-85/2014-RG/10824 : In exercise of the powers conferred by sub-section (2)
of Clause 1 of “Gender Sensitisation & Sexual Harassment of Women at the High Court of
Manipur at imphal (Prevention, Prohibition and Redressal) Regulation, 2014” the Chief Justice,
High Court of Manipur has been pleased to appoint the date of publication of the Regulations in the
Official Gazette, as the date on which provisions of the said Regulations shall comeinto force.

By Order,

S. SERTO,
Registrar General,
High Court of Manipur.




THE GENDER SENSITISATION & SEXUAL HARASSMENT OF WOMEN
AT THE HIGH COURT OF MANIPUR AT IMPHAL
(PREVENTION, PROHIBITION AND REDRESSAL) REGULATIONS, 2014

WHEREAS gender discrimination and sexual harassment results in violation
of the fundamental right of a woman to equality under Articles 14 and 15 of the
Constitution of India and her right to life and to live with dignity under Article 21
of the Constitution of India and right to practice any profession or to carry on any
occupation, trade or business which includes a right to a safe environment free
from sexual harassment under Article 19(1)(g) of the Constitution of India; |

AND WHEREAS sensitization against discrimination on basis of gender and
the protection against sexual harassment and the right to work with dignity are
universally-recognized human-rights by international conventions and instruments
such as Convention on the Elimination of all Forms of Discrimination against
Women, which has been ratified on the 25th June, 1993 by the Government of
India;

AND WHEREAS it is ‘expedient to make provisions for giving effect to the
Constitution of India and the said Convention for protection of women against.
sexual harassment at High Court of Manipur precincts :-

AND WHEREAS it is necessary to provide for gender sensitization in
working environment and protection against sexual harassment of women at the
High Court of Manipur precincts and for the prevention and redressal of
complaints of sexual harassment and for matters connected therewith or incidental
thereto; b

AND WHEREAS according to the decision in Vishaka v. State of Rajasthan
rendered by the Supreme Court in its judgment dated 13 August 1997, in Writ
Petition (Crl.) No. 666-70/92 it is necessary to provide for the protection of
women.

AND WHEREAS in the judgment of the Supreme, Court in Medha Kotwal

~ Lele v. Union of India & Others, rendered by the Supreme Court on 19™ October

2012 reported in (2013) 1 SCC 297, the necessity of protecting women from any
form of indecency, indignity and disrespect in all places (in their homes as well as
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outside), is emphasized and it has been directed to provide new initiatives of
education and advancement of women and girls in all spheres of life and the
further directions given in the said judgment including the directions with regard to
the need to give instructions/circulars by all statutory bodies -such as the Bar
Council of India, Bar Associations and State Bar Councils, and the liberty granted
in the said judgment to approach the respective courts and the directions to the
courts to effectively consider the grievances raised in this regard.

AND WHEREAS Hon’ble Supreme Court of India in its order dated
17.07.2013 passed in Writ Petition (Civil) No. 162 of 2013 titled Ms. Binu Tamta
and Anr. —vs- High Court of Delhi and Ors. directed as follows :

"We, accordingly, approve of and accept the aforesaid Regulations and
direct the Supreme Court in its administrative jurisdiction to take note of the
same and to arrange that the same are promulgated and given wide
publicity. Copies of the same be sent to the different High Courts in the
different States, so that they too may formulate their own Regulations in the
Same manner, in order to contain harassment of women in Court premises.
The High Court may also ensure that the same are implemented at the
District level as well”, s V

AND WHEREAS following upon and in conformity with the above
direction Hon’ble the Chief Justice of the High Court of Manipur entrusted the
Committee for Complaints against Sexual Harassment of the High Court of
Manipur to draft the Regulations for the High Court of Manipur and the Committee
accordingly drafted “The Gender Sensitisation & Sexual Harassment of
Women at the High Court of Manipur at Imphal (Prevention, Prohibition and
Redressal) Regulations, 2014” and High Court of Manipur having been pleased
to approve the same on 17.07.2014 has authorized the issuance of the same and
order the enforcement of the regulation. |

AND WHEREAS now these Regulations are being published as a
comprehensive code for prevention of sexual harassment of women within the
precinets of High Court of Manipur and for redressal of any complaint that may be
lodged in the High Court. '

The High Court of Manipur hereby makes the following Regulations :-




CHAPTER I
PRELIMINARY

1. Sheort title, extent and commencement —

(1) These Regulations may be called “The Gender Sensitization & Sexual
Harassment of Women at the High Cowrt of Manipur (Prevention,
Prohibition and Redressal) Regulations, 2014”.

(2) They shall come into force on such date as the Chief Justice of the High
Court of Manipur may, by notification in the official Gazette, appoint.

Definitions — In these Regulations, unless the context otherwise requires:-

()

(b)

(c)

(d)

(©)

®

"aggrieved woman" means, in relation to the High Court of Manipur ,

any female, of any age, whether employed or not, who is subjected to
any act of sexual harassment by any person in the High Court of
Manipur precincts;

"appropriate Authority" means in relation to the High Court of
Manipur, the sitting Chief Justice of High Court of Manipur;

"Chairperson" means the Chairperson of the High Court of Manipur
Gender Sensitization and Internal Complaints Committee (GSICC);

"Chief Justice” in context of the present Regulations means the sitting
Chief Justice of High Court of Manipur;

"habitual Respondent" is a person against whom a previous Complaint
of sexual harassment has been received by the GSICC on earlier
occasion, irrespective of whether the matter was resolved with or
without an inquiry and except where the Respondent has been
exonerated in the previous complaint;

"GSICC" means the High Court of Manipur Gender Sensitisation and

- Internal Complaints Commuttee constituted under Regulation 4;
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"Internal Sub-Committee" means the Sub-committee set up under
Regulation 9;

"Member" means a Member of the GSICC;
"Prescribed" means prescribed by the present Regulations;

"Respondent” means a person against whom the aggrieved woman has
made a Complaint under the present Regulations and who is employed
in any capacity and who pursues a career or business in the precincts
of High Court of Manipur;

"Sexual harassment" includes anyone or more of the following
unwelcome acts or behaviour (whether directly or by implication)
namely:- :

(1)  physical contact and advances;
(i) a demand or request for sexual favours;
(iil) making sexually coloured remarks;

(iv) showing or exhibiting pornography and/or sexually explicit
material by any means;

(v) sending undesirable sexually coloured oral or written messages,
text messages, e-mail messages, or any such messages by
electronic, manual or other means;

(vi) stalking or consistently following aggrieved woman in the High
Court of Manipur precincts and outside;

(vii) voyeurism including overt or tacit observation by the
Respondent by any means of the aggrieved woman in her
private moments;

(viii) any conduct whereby the Respondent takes advantage of his
position and subjects the aggrieved woman to any form of
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sexual harassment and seeks sexual favours specially while
holding out career advancements whether explicitly or
implicitly, as an incentive or a natural result of submitting to
the insinuations/demands of the Respondent;

(ix) any other unwelcome physical, verbal or non-verbal conduct of
sexual nature;

(x) implied or explicit promise of preferential treatment in her
career or profession;

(xi) implied or explicit threat of detrimental treatment in her career
or profession;

(xii) implied or explicit threat about her present or future career or
profession;

(xii1) Interferes with her work or creating an intimidating or offensive
or hostile work environment for her; or

(xiv) any treatment having a sexual colour or content likely to affect
her emotional and/or physical health or safety.

()  "High Court of Manipur precincts" means the whole premises of the
High Court of Manipur including the Court Block, open grounds,
parking, Chamber Blocks, libraries, canteens, bar-rooms, health
centers' and/or any other part of the premises under the control of the
Hon'ble Chief Justice. of High Court of Manipur ;

(m) "Volunteer" means lawyers or other persons enlisted by the GSICC
without any remuneration basis for 'carrying out the objects and
purpose of these Regulations.

2. Prevention of sexual harassment - No woman shall be subjected to sexual
harassment at the High Court of Manipur precincts.




